IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEN(
AT HYDERABAD

O.A. No. jliy Date of Deeision: 4,12,199
. iiteu|94 1 ;
BETWEEN ¢

S.Suresh and Smt. G.V. Varalakshmi oo Applicdnts
AND

i. The Chief General Manager,
Tele Communications, A.P.Circle,
Hyderabad.

2. The'District Telecom Manager,
Ongole, Prakasam District.

3. The Superintendent,
Telehraphic Traffic,
Nellore Division, Nellore.

4. The Assistant Superintendent,

Telegraphic Traffic, U
Telegraphic Office, Ongele. ++ Respondents

Counsel for the Applicants: Mr. A. V. Rama Rao
Counéel for the Respondents=_Mr. V. Vinod Kumar

CORAM

THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN,)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)

JUDGEMENT .
(Oral order per Hon'ble Shri R. Rangarajan: Member (Adf

Heard Sri Rama Rao for the applicant and Mr. 1
- Kumar for the respondents, _—

The applicantéin this 0A while working as part

Mazdoors are stated to be screened and sent for trainimg for

absorption in Group-D posts. It is further stated thaf

t orders

were issued for posting them in regular Gr.D post by meémo

No.E/GReD/RECTT/94-95/32 Dt.2.2.95 (Annexure-II Page-1]

they were not posted against regular Gr.D post yet; AT

N o~

pplicant



Tk

/%W N

-2 -

No.1l has filed his representation Dt.8.1.96 (Annexure=5
OA). The applicant No.2 also had filed representatiéon
(Annexure-9 of the OA).

representations are yet to be disposed of.

. This OA is filed praying for a direction to in

the orders issued vide letter No,E/GR.D/RECTT/94-95/32
prlbg Moz ¥ o
dated 2.2,95 (Annexure-3, page-13)

)

of the
Dt.20.3.96

It is further stated thagﬁ bogh these

|p1eﬁent

a£(§91lore for Group-D posts

with effect from 20,2.95 as they are eligible as per conditions

stipulated in letter No.E/GR.D/Rectt./94-95/1 Dt.30.9.94.at

Nelldore.

As the representations are still bending it i3

justifiable to give a direction to R-1 & R=2 to disposI of

. 2p
theyrepresentationbon the basis of] externded rules expe
preferably within 3 months from the date of receipt of
of this order.

é;iously,

a copy

The OA is disposed of in temms df above direction,

No costs.

(Registry to send the OA along with the annexure/juﬁgement

te R-1 & R-2.)

(B.S.JAI PARAMESHWAR)
MEMBER (JUDL,) Q\V

(R. RANGARAJAN)
MEMBER (ADMN.)

Date: 4th December 1996
Dictated in the open court

KSM
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